393 Constitution
(Amdt) Bill by ¥. P. Shastri
this, First you have to have a
job because the preparatory move
has to be made, the plans have to be
pre the project has to be
made, orientation has to be given
to certain policies and so on, Bo it is
only thereafter...... (Interruptions)
1 will give an example here. Some-
body said that he expected to manu-
facture 300 cars in one year. So, a
friend of his went to him after two
days and asked him “where are the
two cars because you said you would
manufacture 300 cars which means
one car per day or so. Therefore, you
shoulg have manufactured two cars

in two days”.

SHRI RAGAVALU MOHANARAN-
GAM But one year hag passed after
the Janata Perty assumed office.

SHRI SHANTI BHUSHAN. So, the
prepartory work has to be done
first Thereafter, the results have to
come. But the results will come
surely and defimtely. There is no
reason to doubt that.
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a committment for that, the omly
answer would be to extend the time

for thig Bill and take it up next time.
Some other hon, Members also want
to speak on the Bill

MR. CHAIRMAN. We will take it
up next time,
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1741 hrs.
HALF-AN HOUR DISCUSSION

INpo—US Sus-Commssion oN EDUCA-
TION AND CULTURE

MR. CHAIRMAN: The House will
now take up half-an-hour discussion
to be raised by Prof. Mavalankur.

PROF. P. G MAVALANEKAR
(Gandhinagar): Mr. Chairman,
Sir, I am compelled to initiate this
half-an-hour discussion on an impor-
tant subject concerning the relation-
ship between our country and Uni-
ted States of America and the rea-
sons that compelled me are some-
what personal, but predominantly of
a public nature.

Although I am bound to say at the
very outset that I aglso wish to ralse

benefit and advantage of India, I am
raising this half-an-hour

for the simple resson that I feel dis-
fressed ang disturbed that the Educa-
tion Minister, my distinguished and
Bood friend, Dr. Chunder, should have
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July, 1978. Apart from that as
I said, a number of important issues
involving Indo-US relations need to
be turther elaborated, and because
the answer is inadequate and evasive
therefore, I feel the discussion is all
the more necessary.

I am sorry to point out to this
Houge the manner in which the Mini-
ster of Education went about reply-
ing to my original question. I want
this House to know not only with
regard to this guestion, but many
questions put by Members of Parlia-
ment how bureaucracy very clearly
either avoids answering, evades ans-
wering or sometimes deliberately
proceeeds by giving fewer facts in
the hope that perhaps the Member
who asked the question is not in pos-
session of full facts. This is how it
is done. Many times, these bureau-
crats and their bosses, the Ministers,
go scot free because Members are un-
able to go into every aspect of the
matter and point out to the Speaker or
to House that answer to such and such
question is incomplete, inadequate
and misleading.

SHRI HARI VISHNU KAMATH
(Hoghangabad): They have made it
a fine art,

PROF. P. G. MAVALANKAR; Ves,
they have made it a fine art and I am
sorry that Dr, Chunder should have
allowed himself to be so misled by
officials of the Ministry of Education,
cratic procedure in general und I am
not speaking about thig or that per-
son, I am speaking about the bure-
auecrscy as a whole, and the bureau-
cratic procedure is general and I am
taking sdvantage of this point for mak-
ing this important proposition that
the Parliament is taken for a ride by
these officers and unless we are
awakened to our responsibility and
privileges, I do not know where we
will go.
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The Minister of Parliamentary
Aftairs was good enough to suggest
that 1 should begin my discussion at
the right time; I hope, he will lend
me his ears also ang listen to this
point which I am making.

The whole purpose of Parliament,
and particularly the whole purpose
of question hour is lost if answers
are either evasive, misleading, inade-
quate or sometimes deliberately mis-
leading. I am charging the Minister
of Education that he has deliberately
misled. Kindly see how it hag hap-
pened. I was asking a question
about Indo-US Sub-Commission on
Education and Culture, and before I
could go into it and the history of it
in a minute of two, let me point out
how the answer was given 1 was
asking in that question. Unstarred
Question No. 48 on the very first day
of the Monsoon session, 17th July at
(d) whether all those persons whe
were inviteq to go to New York for
the purpose—which means the meet-
g of the Indo-US Sub-Commission
on Education and Culture on May
15th and 18th, 1978—and who actua-
lly attended were full members
of the sald Sub-Commission. W
this very straight and simple ques-
tion—I hope [ don’t have to repeat
the question; it 1s simply worded—
what did the Minister reply? I ask-
ed: “Whether all those who were in-
vited to go to New York for the pur-
pose and who actually attended, were
full members of the sald Sub-Com-
mission”, and the answer given was:
“The composition of the Members gt
the Indian delegation is decided be-
fore the meeting.” I am asking some-
thing, and I am getting something to-
tally different, 1 never asked him

Indo-US,
cation and Culture, And instead of
saying yes or no, or partly-yes and
partly-no, or partly-yes and substane
tially—no, the reply says: “The com-
position of the Membery of the In-
dian delegation is declded before the
meeting.” Ig that the answer?
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, Again, I asked: “Who selected the
Indian delegates and on what cri-
teria?" Look at the answer: “Com-
position of the Indian delegation was
decided by the Minister of Educa-
tion, Social Welfare and Culture, in
consultation with Minister of Exter-
nal Affairg and Dr. M. 8. Gore, co-
Chairman of Indo-U.S. Sub-Commis-
sion on Education and Culture.” But
1 asked him, “On what criteria?” He
has conveniently not replied to that
uspect either.

Do we want that this House should
be treateq in this fashion? This House
is peing replied to In this form, i,
evasively. You will see that the
Indo-U.85. Joint Commission was esta-
blished on 28th October, 1974, 1 had
asked a question, an Unstarred Ques-
tion No. 5251 on 28th July, 1977 to
which, on behalf of the Minister of
External Affairs the Minister of Par-
liamentary Affairg and Labour laid a
statement on the Table of the House
on that day. In that statement, it was
said that the Indo-U.S. Joint Com-
mission was establisheq on 28th Octo-
ber 1974 and then, three sub-commis-
sions were established, viz. (1T Indo
US Sub-Commission on Education &
Culture, (2) Indo-US Sub-Commission
on Science & Technology and (3)
Economic and Commerce Sub-Com-
mission,

When the Janata Party came to
power, they decided—and perhaps in
a way rightly so—because when a
new Government comes to power it
has its rights—to change the compo-
sition of the Sub-Commission on Edu-
cation & Culture. Mrs Gandhi’s Gov-
ernment had appointed certain types
of academicians and a few Members
of Parliament to these 3 sub-commis-
slons. The Janata Government dis-
solved those 3 sub-commissions and
re-appointed their personnel. The
Minister gave a reply to my Unstar-
red Question on 28th July, 1977. I am
Quoting from it:

aompieition of the

“The
Indian of the Educationsl and

Cultural Sub-Commission is as fol-

lows:

Prof. M. S. Gore, Leader, Prof.
P. G. Mavalankar, MP and Dir-
ector of the Harold Laski Institute
of Political Science, Prof. A, N.
Bose, Vice-Chanccllor of Jadav-
pur University, Prof. M. N. Sri-
nivas of the Institute of Social
and Economic Change, Prof. Raj
Krishna of the Delhi School of
Economics, Prof. Manzur Alam of
Asmanfa University, apart from
officials.”

Thus, the sub-commission consisted
of 6 members, i.e. 5 others and myself
And at the invitation of the Janata
Government, I joined it. The Prime
Minister's office, as also the offices of
the Ministers of External Affairs and
of Education contacted me at Ahme-
dabad a few days before a meeting
was to be held in New Delhi. I ac-
cepted the invitation. That meeting
took place on the 25th and 26th May
1877 in Delhi, because this Commis-
sion meets annually, once in New
York and the next time in New Delhi.
But I was surprised when I found the
actual composition of the team which
went to New York for the annual
meeting held there in May this year.

Mr. Chairman, I am the last man
to go begging to anybody asking for
any favour, much less to a Minjster,
and much less for going abroad etc

I am not interested init. I am a
non-conformist. But my point is that
I would have been satisfied if the
Indo-US Sub-Commission on Educa-
tion and Culture's meeting at New
York had been attended by full mem-
bers of the Sub-Commission. Instead
of that, what the Government of India
did was—my charge is—that they
only sent Prof. Gore, the Chairman,
and four out of five others, who at-
tended the New York meeting, had
nothing to do with the Delhi meeting
of May, 1077.
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Now, when we attended the Delhi
May 1977 meeting, we were not told
that we were members of a delega-
tion; we were invited as memberg of
the Indo-US Sub-Commission on Edu-
cation and Culture; and having been
so mnvited, we naturally thought that
it would be there at least for a year
or two or three, whatever it may be
Instead of that, what the Minister
had done was: he said that he had
done 1t 1n consultation with the For-
eign Minister I have nothing to say
agamnst gny individual. But my charge
is that these commissions have been
alighted. We have been insulted as
members As I said, I do not mind
whether 1 go or not. If 1 have to die
after 30 years or 40 years and if I
do not go to America at all, I just
would not care, because tp go to Ame-
rica or any foreign country is not
important; but the important thing js
how you treat the members of a
commission appointed by the Govern-
ment, particularly if they happen to
be Members of Parliament, Is that
the way of treating Members of Par-
liament and the members of this com-
mission? That is my point.

MR, CHAIRMAN: You have to con-
clude.

PROF. P. G. MAVALANKAR: If
you want me to give the exact num-
ber, in 1077, there were nine fulfied-
ged members accompanied by a few
official observers whereas in the 1978
meeting in New York, there were I
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believe, 11 fulfledged members of the
United States team. But the more im-
portant point is—that is why I want
to raise this discussion—that the Ame-
rican delegation consisted of some of
the outstanding scholars and academi-
cians of the United States. They
were: (1) Dr. Franklin Long, who ia
the Henry Luce Professor of Science
and Society, Cornell University,
Ithaca, New York; (2) Dr. Eleanor B.
Sheldon; she is the President of
Social  Science Research Council,
New York; (3) Dr., Edward C.
Dimock, Jr. President, American
Ingtitute of Indian Studies, University
of Chicago, Chicago, Illinois; and (4)
Mr. Phillips Talbot, President, the
Asia Society, New York These four
persons attended the May 1977 meet-
ing in Delhi and the same four per-
sons also attended the May 1978 meet-
ing in New York. This is the treat=-
ment given by the Americans to this
Sub-Commission. But the Govern-
ment of India, in order to patronise
certain individuals—I charge them
of political corruption, nepotism and
also favouritism for this—instead of
sending the right type of persons and
advancing and enhancing the nation's
interest, they went on thinking that
this was the opportunity of sending
one or two or more individuals of
their liking to a foreign country at
the cost of the tax-payers’ money.
That is my charge.

Therefore, I conclude that if this
is going to happem, then Mr. Chair-
man, what will happen i3 that there
will be no continuity. Dr. Chandra
must remember that after all there is
something like continuity of member-
sbip. If American gide has continuity
of membership in terms of such dis-
tinguished personnel, can we not have
some kind of respect for continuity?
You may select whom you like, If
you like You may-—because of this
~russion todsy—femoOve my name
from the Commission. 1 do not mind.
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There are many more people who are
intelligent than I. But the whole point
ig that continuity must be maintained
and the American Delegation has not
only maintained continuity, they have
also seen to it that important acade-
miclans and distinguished people are
included; and by rotation, only two
or three or four of them retire every
three years at any given time so that
the majority of members remain there
for quite some time. So, to conclude,
my point is that educational, econo-
mic, cultural, scientific and academic,
all these aspects are involved, ag far
as this Indo-US Sub-Commuission on
Education and Culture is concerned.
My feeling is that if India and Ame-
rica have to come closer, they will
not be able to come closer because
they are having political agreements;
political agreements ang political dis-
agreements can be varied and they
can also change, Sometimes you agree;
sometimes you do not agree. What is
important, however, is that democratic
dissenting, cultural trends, events
and individuals in  America and
their counterparts In India must
be able to meet one another regular-
ly, continuously. That iz not done.
If that is not done, to that extent you
are sabotaging the whole system, the
whole idea of the joint commission
which was set up in 1974. It is not
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have mentioned. We want
exchanges and educational gxchanges

between American and India to grow
in a meaningful way. I told them
at the last year's May meeting here
in Delhi that not only must Ameri-
cans come to India, a mzable num-
ber of Indian scholarg and academi-
cians must also as of right go to
America; it is not only that Amenica
has to give to India, India also has
something to give to America,

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER). The learned Professor Mava-
lankar who referred to my ‘written
answer has not only rejected my ans-
wer but also used very strong words
against me by commenting that the
answer wag inaccurate, evasive, mis-
leading, deliberately misleading, all
these strong words have been used.
Of course so far as inadequacy is
concerned, it is g matter of gpinion.
When the learned professor criticises
my answer he must be aware of facts;
whether he is aware of facts that is
the first test to which he must sub-
mit himself. He himself has admit-
ted that in many cases Members are
not aware of facts. Here also I res-
pectfully submit that he is not aware
of facts. This sub commission—for
the mattar of that, the joint commis-
sion itsell, is not a constitutional body
nor is it a statuory body. It is created
purely hy an executive order of the
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of finance also. So 13 could not be
sent; for that purpose a new compo-
sition was made and the second meet-
ing was held in New York in 1876.
Only five had been sent there, Some
new comers were there and some old
people were also there. Similarly, when
in 1077 we had come to office, this
sub-Commission was reconstituted and
there were 14 members to attend the
meeting 1n Delhi, There were some
observers also.

18.00 hrs.

Now when the fourth meeting was
held in New York this year, natural-
ly the number had to be reduced and
the number was finally reduced to
six. I do not know why Prof, Mava-
ienkar has made a charge because
he has gaid that this should not have
been done. I would have understood
it it was a Constitutional body or a
statutory body and there could have
been a charge that we have violated
the provision of the Constitution or
statute. This 1s entirely a body which
jg created by an executive choice

Now he has spoken of patronising,
etc. May 1 ask Prof. Mavalankar
how he wag selected? It was I who
had selected him. There are hundreds
of M.Ps. There are thousandg of pro-
fegsors in the country. I had selected
him because I have regard for him.
Therefore, he cannot complain if this
year I have selected a few more, keep-
ing in view some of the requirements
of that particular meeting. I do not
know how he could complain against
me. These others were gelected this
year in the same manner as Prof.
Mavalankar had been selected. (In-
terruptions) He does not know facts.
Therefore, he ig criticising. It is based
on executive order. I made it clear
when he raised this guestion. I sent
my submissions to the hon. member.
Still he is raising this contention. Se,
1 respectfully submit that we are very
conscious of the fact that there should
be proper selection and proper re-
presentation. I should think that Prof.
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Mavalankar is not competent to judge
the competence of others who have
been selected.

PROF. P. G. MAVALANKAR: He
has not replied to my points at all.
He has not told what happened in
the meeting. Also, how many of those
who went to New York were Members
of the Sub-Commission?

DR. PRATAP CHANDRA CHUN-
DER: I have said that decisions will
be laig on the table of the House.

As far as my note goes, he has not
mentioned that But in reply to a
question 1 have said that the details
of decisions will be laid on the fable.
Summary of the decision taken will
be laid on the table

PROF P.G MAVALANKAR: What
is the criteria of selection?

DR. PRATAP CHANDRA CHUN-
DER: In a subjective choice what
could be the criteria® We have de-
cided on our own and the same crite-
ria is there that enabled me to select
Prof. Mavalankar With that criteria
others have been sclected There is
no other criteria

Hon lady Member has put u gues-
tion In reply I may mention that
we had selected:

Dr M. S Gore—Co-Chairman

SHRT R N Mirdhe—Deputy Chair-
man of the other House, He is the
President of the Museum Sub-Com-
mittee. He is the Chairman of
Lalit Kala Academy.

Dr. C. N. Eaksar—Retired Pro-
fessor, Chemistry.

Shrj A. 8. Gill—Additional Se-
cretary, Deptt. of Culture.

Shri M. V. Desai—Director, In-
gl:nlmtltute of Mass Communica-
n.
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and 8mt. 8. Kochar—Secretary,
I1.C.C.R.

Thay attended. Two others could
not attend, One was a professor of
Ravindra Bharat University. He s
the Head of the Bengali Department
of Literature. He iz expert in Drama
and there was a possibility of having
some talk or exchanges in dramatic
arts.

MR. CHAIRMAN: He wants to get
some clarification regarding conti-
nuity .

DR. PRATAP CHANDRA CHUN-
DER; I explained 1t. Each time it
is selected. Therefore, there i8 no
question of continuity, It is an ad hoc
appointment ang ad hoc selection.

SHRIMATI AHILYA P. RANGNE-
KAR (Bombay North-Central): When
are the members gelected? Are there
any permanent members?

DR. PRATAP CHANDRA CHUN-
DER: Members of the Snb-Commis-
sion gre selected before the meeting
of the Sub-Commission. There 18 no
continuity. There is no permanency.
There is no question of full membera.
half members or other sort of mem-
bers.

PROF. P, G. MAVALANKAR: I was
there for two days—25th and 26th
May.

DR. PRATAP CHANDRA CHUN-
DER: That may be mo.

ol qwow (wfege) o qwfy
wrw, W ot owfer & f
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wqari o dow wiy Sard § b
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wr oyukr g 2

DR. PRATAP CHANDRA CHUN.-
DER: I respecifully submit that this
question does not arise from the
question which was originally put,
He wants to know how far the old
decisions have been implemented. If
the hon. member puts a separate ques.
tion. 1 will certainly mnswer it,

SHRI C. K. CHANDRAPPAN (Can-
nanore): I may say at the outset that
while giving reply, the hon. Minis-
ter took it very gubjectively and he
replied in anger.

DR. PRATAP CHANDRA CHUN-
DER: Where i anger?
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PROF. P. G MAVALANKAR: 1
am not angry with the Minister 1In
fact, I love him But [ am angry at
the procedure adopted

SHRI CHITTA BASU Because the
Minjster treated him as a casual la-
bourer

SHRI C K CHANDRAPFAN Whep
Prof Mavalankar asked whether this
membership was only for those two
days of the meeting, the Mmus er saud,
it may be s0 I am very much gur-
prised at that answer The Commut-
tee may not pe g statultory commuttee,
the Committee may not be a commut-
tee of the type which the Mmster
mentioned but the Committee was
constituted with g certayn purpose,
with emmnent people in the st And
the Minister said that they were sel-
ected on the basis of certain criteria
Now, you are gelecting a delegation to
go abroad to function as members of
the Committee, to participate in the
discussmion, I think 1t would have
been proper if those members could
have been consulted — 1f ;t 18 not ob-~
ligatory, it may be important—whe-
ther they woulg be available to go
That should have been ascertmned I
think, in this case, it was not done
1 do not know in what way these per-
sons are more eminent than those who
werg already there Here, two mem-
bers resigned. One was already ab-
soad and he was included Another
member, Mr Chosh, did not attend
becauss of short notice Why did
the Minister take this trouble of in-
forming somebody at ghort notice?
When some people were associated
with it, whether it is Mavalankar or
somebody else, that is 5 different mat-
ter, they should have been given cer-
tain consideration And there {s mo
use getting angry over that point,

MR CHAIRMAN He said that it
was not only gne man but he bad
given consideration to gix persons

SHRI C K CHANDRAPPAN: It
you compare only Mr Gore and
Mrs Eochhar were the only two from
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the earlier commission. What was
the criteria in selecting thege people?
In what way they were more emment
than thos who were already there?
‘Who selected them? Whether there
was any pressure from outside over
the bureaucrats? That 1s something
mmportant to be looked into

I would like him to reply diuspas-
sionately I am not angry with you
and you need nol b 1:gt3 with me.

DR PRATAP CHANDRA CHUN-
DER All these months I have been
answering so many questions and
meeting all situations 1 have never
been angry 1 have stressed certain
pomnts ang submitted them with some
sort of emphasis I most respectfully
request my hon friends not to inter-
pret it ag a sign of anger

However, ag I have already expluin-
ed, the selections are made ad hoc in
respect of & particular sub-commis-
sion, and this has been the practice
There are four <ub commismons of
which this Education-Culture is one
It 15 wrong to say that there was any
pressure from outmde We judge the
requirement of a particular meeting
and then we decide who could be
suitable for the purpose.

13,14 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DecimioN TO CLOSE DOWN REHABILITA-
TION DeraRTaMasT

SHRI CHITTA BASU (Barasat): 1
call the attention of the Minister of
Works and Housing and Supply and
Rehabilitation to the following mat-
ter of urgent public jmportance and
request thai he may make a statement
thereon:

“The reported decision of the Gov-
ernment to close down the Rehmbill-
tation Department despite the pro-
tests of the Governments of West
Bengal ang Tripura.”



